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Title: Further discussion on the matters arising out of Indian Premier League(IPL) Controversy and other related issues.

HON. DEPUTY-SPEAKER: Next, the House will take up discussion under Rule 193 — Indian Premier League (IPL) Controversy.
Shri Arjun Ram Meghwal to initiate the discussion.
...( Interruptions)

oft arsior a1 Frarara (dioweR): #Elce, # 193 & aat 9w @ &)...(wm@emen)

SHRI TARIQ ANWAR (KATIHAR): Sir, I would like to draw your attention to Rule 375 of the Rules of Procedure and Conduct of Business in Lok
Sabha. It says that in the case of a grave disorder arising in the House, the Speaker may, if she thinks it necessary to do so, adjourn the House or
suspend any sitting for a time to be named by her. ...(Interryptions)

Sir, I would like to request you that the House is not in order. So, you may kindly adjourn the House immediately...(Inferruptions)

PROF. SAUGATA ROY (DUM DUM): Sir, I am raising a Point of Order under Rule 56. While I support the contention of Shri Tariq Anwar that the
House should not run in these disrupted conditions, I would like to quote another rule of which I have given a notice of and that is Rule 56. It is good
that the Minister of Parliamentary Affairs is present in the House and I hope that he will reply to the objections raised by me.

Sir, under Rule 356 the House can be adjourned on an Adjournment Motion. Of all the types of Motions available on which there is voting, there is
Adjournment Motion under Rule 56. There is No-day-yet-named Motion under Rule 184 and there is No Confidence Motion under Rule 199. Now, the
Government is not allowing discussion under Adjournment Motion though Shri Kharge is repeatedly giving Adjournment Motions for the last three
weeks for discussion on the Vapam scam and the Lalit Modi issue and the allegations against the Ministers...(Inferruptions) T will finish in one
minute. When an Adjournment Motion notice is served, one copy goes to the hon. Speaker, the other copy goes to the Minister concerned and one
copy goes to the Minister of Parliamentary Affairs. So, they decide which will be allowed and which will not be allowed. Now, the Government may
take the position that Adjournment Motion is actually a censure of the Government...(Interruptions)

HON. DEPUTY-SPEAKER: What do you want?

PROF. SAUGATA ROY: Sir, one minute. Please do not be so impatient. You are running the House in disturbed conditions...( Interruptions) Sir, it has
been mentioned in Kaul and Shakdhar, page 529, that the primary object of an Adjournment Motion is to draw the attention of the Government to a
matter of urgent public importance so as to criticize the decision of the Government in an urgent matter in regard to which a Motion
...(Interruptions)

SHRI N.K. PREMACHANDRAN (KOLLAM): Mr. Deputy-Speaker Sir, my point of order is in respect of Rule 376....(Interruptions)
HON. DEPUTY SPEAKER: I will give you my ruling. Please wait.
...(Interruptions)

PROF. SAUGATA ROY: Sir, Adjournment Motion is not being accepted by the Government because they think that it is a Censure Motion. Yesterday,
one Member of the Ruling Party, Shri Nishikant Dubey, placed an Adjournment Motion. Was he doing censure against the Government? I do not know
about it. And you allowed him and he read out his motion. Shri Premachandran has given a notice for Censure Motion and you are not allowing that.
What is this Government doing? ...( Interruptions)

SHRI N.K. PREMACHANDRAN: Sir, my point of order is in respect of Rule 376 as well as Rule 184.

Sir, I have given a notice for Censure Motion under Rule 184 on 24h July, 2015 stating six reasons but unfortunately, the Motion which is accepted is
under Rule 193 by the Government. I would like to know what happened to my Censure Motion. Has it been disallowed? If it is disallowed, on what
grounds has it been disallowed? There is no information in this regard. Sir, I have given the notice under specific rules and clear terms and
conditions. But unfortunately, we have no information on this....(Interruptions)

orft o i), amar 3w oeft arfidt Iuerrer Fd aen ekl wrf Fidft (off va, = arig) : Bud afior R, Wit Aeluch o adel; There cannot be a
point of order when there is no order. They create disorder and raise point of order. What is this order which I am not able to understand all these
years? s @on 23 3) And Prof. Saugata Roy is a very senior Member. There is disorder in the House and he is raising point of order and then making
commentary about the Chair and advising the Deputy-Speaker also not to be impatient. Who is impatient?

So far as the Government is concerned, the Government is ready for discussion from day one. Admission of Adjournment Motion is decided by
the hon. Speaker. The Speaker has reserved it. & a=nr 2?7 What is this bulldozing? @ gerifSier ordf acistt, @t sdia ordl avyem

Sir, my suggestion is, if they are not ready for discussion and they have not come prepared, let them not have it. There is no problem. The
Government is ready for discussion right now. The Government is ready for discussion any time. If they are not ready, I am not pressing for
discussion because I want order in the House. Let them go and take their seats and resume the House in the normal way and then let us transact
the business. The Government has no role at all in this. They should understand what is an Adjournment Motion.

HON. DEPUTY SPEAKER: While the notices of Adjournment Motion have been received, the same have however been disallowed by the hon.



Speaker.

PROF. SAUGATA ROY: Why?

HON. DEPUTY SPEAKER: Hence, there does not arise any occasion for a point of order.
Shri Arjun Ram Meghwal.

...(Interruptions)

oft arsfer 7 drEara : Furet off, deerrG) ©IP! dd R A ot and.dlec. Dol B dwr Rl woft 3, F 3w Hau 3 Brer 193 P sl aal wewen aem §
(et B3t adies 2, el ol Al oo dicen a6 2@ &) ue = 8l 261 87 ... wrume)

HON. DEPUTY SPEAKER: The House stands adjourned to meet again at 3.30 p.m.

15.09 hrs
The Lok Sabha then adjourned till Thirty Minutes

past Fifteen of the Clock.

15.30 hrs
The Lok Sabha re-assembled at Thirty Minutes
past Fifteen of the Clock.
(Hon. Speaker in the Chair)
...(Interruptions)

15.30 hrs

At this stage, Prof. K.V. Thomas, Shri Kodikunnil Suresh and
some other hon. Members came and stood on the floor near the Table.

HATololiRT 3ERAST & ORI 3Nl ?

€| (czraurst)
SHRI K.H. MUNIYAPPA (KOLAR): Madam, I have a point of order....(Interruptions)
Frotolter reaner ¢ e sifw S s ar uz & &7

&€} (raerren)
FToTotler 3rezael & anfl ol Wt 91 &t ordl fpen 3,

8€| (czraumat)
SHRI K.H. MUNIYAPPA: Under Rule 56, Madam....( Interruptions)
HON. SPEAKER: We have not started doing anything, what is the point of order?

...(Interruptions)

off var. Feen wirrs : disw e, qen dtwz B FHu wiew Pwen wiEe 3w Sz 37...(R@uer) s A # awn & @ 37...(=auer) What is happening in this
House? I am not able to understand....(Interruptions) aen @ag @1$ adtar 22...(Awa) PR 508 asd odl aifde f 8is difdm, asar s Gifdmw... (=) asan
fvu @8tz Jrgor Bt Aadcron I HIfw)...(=eer) Qe & sadcen ol Soft aifgw...(=ater) weisr basell, oifl¥ ool wse 3w ans, A Aa a=n J)...(=@ee) sEa
otdl actieln 3 A aen as ofdl adien?... (el )

HToToflzr areargt & weltsr, amu 2« amott-ameft 2fiet vz smsy)



€| (caumar)

HON. SPEAKER: It is not fair.

...(Interruptions)
HON. SPEAKER: Now, we will take another discussion under Rule 193, if they do not want.

...(Interruptions)
oft var. &been oirerg A s B 1w den ordl 8, sod g ordl anfdy)...(aumel) dos &, ordf @ifde A ordf anfde) aet afw, ... (o)
HON. SPEAKER: Are you not interested in discussion?

...( Interruptions)
HON. SPEAKER: Do not speak from here; please go to your seat. This is not the way. I am sorry.

...(Interruptions)

off sftcrerolor TasaY (sreraaif) : dsar adftasy, s et sdtavs smsa e 3 A, 331 aep @ A st Jar S W A AaKT ISR &), (EaurEr) e war [ g wssrolile
alveror A areal oht RAGR aaf B R e 3, s 331 i HIfdw,...(caumo) s aal B Rre ez &) o aeR ad o 2 ...(exeor) Aver 3 ds-adsw: A aed &
for forr 193 5 sieela ey 531 Sfaele @2 R aal oy Beaet adf don arsd) ... (@auer) Moot g dor diftne, aal A difsre, dffer dar difm, swelife ass

HON. SPEAKER: Kharge ji, now listen to me.
...(Interruptions)

SHRI MALLIKARJUN KHARGE: The Government has got brute majority. Let them prove it. ...(Interruptions) Under Rule 56, let them accept it. We
are ready to discuss now only....(Interruptions)

HON. SPEAKER: Please. Karunakaran ji, Prof. Saugata Roy I was there inside; the Deputy Speaker has heard you.

...(Interruptions)
HON. SPEAKER: There is nothing like that.
...(Interruptions)
artetolier arearer @ xrsdy Sit, A arer Yoy
&€} (o)

Artorofier siearer ¢ x5t oft, 3nuol wssle Morl e e 3z el of oft scwPr-aicw! RACR Uz ussile Aol & e
+9€| (zaerer)

HON. SPEAKER: Hon. Members, please listen to me.
...(Interruptions)

HON. SPEAKER: Ruling is always given by the Speaker and not by them. I have disallowed all these Adjournment Motion notices.
...(Interruptions)

HON. SPEAKER: Once the Adjournment Motion was disallowed then it was said: "They are ready for discussion." But others are not ready.
...(Interruptions)

HON. SPEAKER: You can discuss the whole issue. After that the concerned Minister will reply.
...(Interruptions)

HON. SPEAKER: If you are ready to discuss it then its okay. If you do not want to discuss it, then we will start another issue under Rule 193.
...(Interruptions)

HON. SPEAKER: I have disallowed your Adjournment Motion.
...(Interruptions)

SHRI M. VENKAIAH NAIDU: If they are ready, we will take up the discussion. ...( Inferruptions) We are saying this from day one. If they are not
ready or afraid of discussion or want to go away, I do not force them. ...( Inferruptions) It is their own choice. The Government is ready from the day
one for discussion on IPL, BPL and other issues. We have been saying it very clearly from day one. ...(Interruptions) Nobody can question the
Speaker's ruling. Coming here and throwing papers on the Deputy Speaker; it is totally unbecoming on the part of the parties....( Inferruptions) They
should not do it. Khargeji, being a senior Member, should not allow this. ...( Inferruptions) Please go to another issue. We have no problem. If they



do not want to discuss it, we have no problem. ...(Interruptions)

HON. SPEAKER: Khargeji, Speaker has disallowed your Adjournment Motion.
...(Interruptions)

HON. SPEAKER: Your issue is the same.
...(Interruptions)

HON. SPEAKER: When it is a controversy and other related issues or whatever it is, you can discuss it. What is the problem?
... Interruptions)

SHRI MALLIKARJUN KHARGE: Madam, I just want to bring one thing to your kind notice. How can the BIP Chief Whip give notice for a discussion on
the IPL scandal and other related issues? He is not at all concerned ...(Interruptions) There are no charges against the Minister. He has no grievance
against the Minister. How can he give this notice? It is just to dilute our notice. ...(Inferruptions) Just not to discuss it and to escape from this, they
are doing it. ...(Interruptions) We do not want any discussion under Rule 193. We want this discussion under Rule 56. We are ready to discuss that.
.. Interruptions)

HON. SPEAKER: Khargeji, we can do one thing. wsa! oft, amu spre s21 aterer 2 B3morer ordl won argd & o ol IS, wsedie Mool @t Ff venss oidl @2 28 &
@ aret 3 el efifdry amu affese ordl & s &) 9l gkt urdfor gy AR w2 aaf @t B e dar & You can discuss whatever it is. If you are not ready,
we will take up another discussion under Rule 193.

...(Interruptions)
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